
r
Y -

CEtlTRAL a d m in ist r a t iv e  TRIBUNjAL, JABALPUR BENCH, JABAliPUR

contem p t P e t i t i o n  No* 28 o f  2006  
( I n  O .A . NO  ̂ 9 5 4 /2 0 0 4 )

Jab a lp u r*  t h i s  th^  1 5 th  day o f  J u n e , 2006

H on*ble Dr . G.C* S r iv a sta v a ii V ic e  Chairman 
tt>n*ble 1-Ir, A .K , Gaur, J u d ic ila l  Member

V ,K , Sharma & 8 O rs. • • •  A p p lic a n ts

(By A d vocate -  None)

V e r s u s

Union o f  I n d ia  & O rs . . . .  R esp on d en ts

(By A dvocate -  S h r i M.N. B a n e r je e , S ta n d in g  c o u n s e l fo r  th e
R a ilw a y s)

O R D E R  (O ra l)

By A .K . Gaur, J u d ic ia l  Member -

By means o f  a f o r e s a id  p e t i t i o n  th e  a p p l ic a n t s

have a l le g e d  t h a t  th e  o rd er  and d ir e c t io n  o f  t h i s  T rib u n a l 

d a te d  1 3 th  Sep tem b er, 2005 h^s n o t  b een  co m p lie d  w ith  and 

th e  r e sp o n d e n ts  h ave  w i l f u l l y  d iso b e y e d  th e  o r d e r  and 

d ir e c t io n  o f  t h i s  T r ib u n a l.

2 .  When th e  c a s e  was ta k en  up to d a y , th e  le a r n e d  

S ta n d in g  c o u n s e l fo r  th e  R ailv /ays S h r i M.N. B a n e r je e  s t a t e d  

t h a t  th e  £E)n*ble High C ourt h as a lr e a d y  p a s s e d  an in te r im  

s t a y  o r d e r  i n  th e  m a t te r .  On 1 4 .6 .2 0 0 6  th e  c a s e  was d ir e c te d  

t o  b e  l i s t e d  to d a y . Mr. B a n e r je e  h as f i l e d  an a p p l ic a t io n  

e n c lo s in g  th e  c e r t i f i e d  copy o f  th e  o rd er  o f  th e  H on 'b le  

H igh C ourt by w h ich  th e  o rd er  p a s s e d  by t h i s  T rib u n a l has  

been  s ta y e d  i n  WP N o. 5 9 8 l/2 ,0 0 6 (s )  on 2 8 .4 .2 0 0 6 .

3 .  In  v ie w  o f  th e  g r a n t  o f  in te r im  o r d e r  b y  th e  

Hon’b l e  H igh Court^ no c a s e  fo r  contem pt o f  C ourt i s  made 

o u t  and th e r e  i s  no w i l f u l  d is o b e d ie n c e  o f  th e  o r d e r  and 

d i r e c t io n  o f  t h i s  T r ib u n a l.



4 ,  A c c o r d in g ly , in  v ie w  o f  th e  f a c t s  m en tio n ed  aJ^ove, 

th e  contenupt p e t i t i o n  i s  d is m is se d *  I t  w i l l  h ow ever, b e  

open to  th e  a p p l ic a n t s  t o  approach  th e  T r ib u n a l, in  th e  

e v e n t  i f  th e  s t a y  o rd er  i s  e i t h e r  v a c a te d  o r  m o d if ie d .

5 .  The R e g is t r y  i s  d ir e c t e d  to  su p p ly  th e  cop y  o f  

memo o f  p a r t i e s  to  th e  co n cern ed  p a r t i e s  w h ile  i s s u i n g  th e  

c e r t i f i e d  c o p ie s  o f  t h i s  o r d e r .
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(A *K ^G aur) (D r , G*C. s r iv a s t a v a )
J u d i& a l  Member V ic e  chairm an
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